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At the request of Shri S.K.Ojha, 

appe a ring for the applicant, on the ground 

of Shri Mishra' £ illrss, adj ourned to 

25th August, 1994. Petitioner's Counsel 

also states that he has received 

inte rye flti On copy from Shri Dh al s aman t 

Vice -Chaj tman 

Member(n.) 

Even before the intervention applicat 

needs consideration, the petitioner has to 

satisfy the Tribunal that he had got locus 

standi in filing origir1 application even 

before any final order was passed in the 

disciplinary enquiry initiated against him. 

Call on 13.9.94. 	 V—~V 
VICE HIRN 

( 4 

ME MBER (ADMB(IST WT in) 

The petitioner was called upon to stte 

how this application is maintainable as no 

final order was passed in the disciplinary 

proceeding initiated against him under the 

direction made on25.8.94. irhaps fóelig 

that he has got a doubt 	o 	in original 

Application No.343/94, the petitioner has 

filed Original Application N0.553/94 

challenging the very termination order and 

obtained stay against his relief in pursuant 
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..8 of that termination order. Th3t being so#  

the petitioners' counsel Shri P.K.Mishra 

agrees that this application does not 

surv ive any longer. That being so, Orii ml. 

Application No.343/94 is dismissed as not 

survived. For the same reason Misc. 

Application No.462/94 and 469/94 also stand 

dismissed. 

ard learned counsels for both sides. 
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